alongwith other suggestions to the
Sarkar Committee because I do be-
lieve that the procedure for appoint-
ment has got to be such that nobody
can have any complaint and I myself
think that the procedure of appoint-
ments needs some change. This mat-
ter is now in the court of the Sarkar
Committee.

His last question has already been
answered.

MR. SPEAKER: Now we adjourn
for Lunch,

SHRI HEM BARUA: Sir, may I
enquire about Shri Khadilkar, who
was the Deputy-Speaker? We are

worried about him. There are dis-
turbing reports about him. As soon
as you were ushered in this Chair,
he went out-of the House. He did not
even have the courtesy to be present
in the House to join in the offerings
of thanks that we made you. Since
then he hag evaporated from the
House like anythng. May I know
from you whether he has actually
resigned or he proposes to resign or
whether he is ill or whether he does
not propose to come to the House?

MR. SPEAKER: Shri Xhadilkar,
a< yvou know, informed the House—
a letter was read out from him—that
he was not keeping fit. He has gone
for rest. He is coming back very
soon.

SHRI S. M. BANERJEE (Kanpur):
His brother was very seriously ill.

SHRI RANDHIR SINGH (Rohtak):
But we miss him very much.

SHRI H. N. MUKERJEE (Calcutta
North-East): How can such observa-
tions be made about the Deputy-
Speaker? Does this become a part of
the proceedings of this House?

SHRI HEM BARUA: The Deputy-
Speaker, Shri Khadilkar, hits me and
I hit him too. It is personal relation-
shin. T want to show that here is
a man who is not discharging his duty

Laboratories (C.A.)
and is getting his salary....
ruption).

MR. SPEAKER: We adjourn for
Lunch to re-assemble at Fifteen past
Two of the Clock.

12,20 hrs,

The Lok Sabha adjowrned for Lunch
till a Quarter past Two of the Clock.

(Inter-

The Lok Sabha re-assembled after
Lunch at eighteen minutes past Four-
teen of the Clock.

1SHRI M. B. RanaA in the Chair]
RE. DEVELOPMENTS IN CZECHO-
. SLOVAKIA
=it wax wre T (faeel g2x)
awafa A@ew, AT UF gEHwT & )
W FRAT T FTATE 9T A AT
& Y fFar ar, arwr g9 OF gTe Ay
W@ & | svir-mfY &= o7 2 fir ¥-
TR ¥ T W e qwars . .
SHRI VASUDEVAN NAIR (Peer-

made): What is the item on the
agenda? What are we discussing
now?

& ot gaT a w: § S ey
Ffoae ) E 1 gl ofom s 31w
WY &, AT T AT AT @I, T F; T
TIAT ART AT @ | W SHrAfEw
N § T oA A F Ao
F  fad ste g W o4y
At ¥ fad e aR
N W FUAE R FAE |
ot Sardfes AT &, e Fardr
¥y W fame d, ST IwEA)-
AT 1 FT FAT TMEA W wW FY,
sygfar ¥ feRecfmy dar Fr
srgaT &, 3T ¥ @ 1 AT q@mr
STRAT &, S AT T FSTIHTS FEAT
gt &, & s Fen =g § frogw
ga a1 faest oF 91T fee SR
F fo #1g F3 |
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(o Faz AT AT
Let us clap for democracy.

SHRI UMANATH (Pudukkottai):
We do not approve of the proposal of
Mr. Kanwar Lal Gupta. We bhelieve
in democracy but not in your capi-
talistic and big business democracy.

SHR] M. L. SONDHI (New Delhi):
Let us not make Czechoslovakia a
casualty of our mutual dispute....
(Interruption).

SHRI UMANATH: Intervention of
the Russian forces was in defence of
socialist gaing in Czechoslovakia. ...

SHRI M. L. SONDHI: There is a
serious situation in Prague. All Indians
have stood for human liberty....

SHRI UMANATH: We stand for
human liberty.... (Interruptions.)

MR. CHAIRMAN: Order, order.

SHRI M. L. SONDHI: The name of
Dubcek is a name which India must
respect and it was at the time of
Dubcek that the voice of India was
heard. ... (Interruptions).

MR. CHAIRMAN: Now, nothing
will go on record.

SHRI M. L. SONDHI: **

SHRI UMANATH; **-

MR. CHAIRMAN: Senior Mem-

bers of the House should not be talk-
ing to each other in this manner. The
hon. Member Shri M. L. Sondhi must

sit down now. Otherwise, I shall
have to name him.
SHR] M. L. SONDHI: I am only

asking you to associate yourself with
this feeling . . .

MR. CHAIRMAN: 1 cannot allow
that. There has been a notice tabled
by Shri Surendranath Dwivedy and
the matter is under consideration, and
it can be taken up at the right time.
Now, let us go ahead with the busi-
ness before us.

ot BT AT (FIATE ATHGR )
awmafa sf, ¥ favg gea & 1 @R
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WMH wewmegw A ArE g &
e A g ag ¥ fawen g,
Ag @ AR TRI G AT E ) &
AT FEAT wmEar g oAl weew
% A § awre & q9T 99 9% Ag
|41 &1 |

MR. CHAIRMAN: Hon. Members
should not start talking like this on
any subject that is not before the
House. That is not correct at all.
They can give due notice of what they
want to say and then say what they
like.
1422 hrs,
PAPERS LAID ON THE TABLE

Notifications under Essential Commo-
dities Act

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
D. ERING): On behalf of Shri
Annasahib Shinde, I beg to lay on
the Table a copy each of the follow-
ing Notifications under sub-section
(6) of section 3 of the Essential Com-
modities Act, 1955:—

(i) G.S.R. 1835 published in
Gazette of India dated the
29th July, 1969.

(ii) G.S.R. 1839 published in
Gazette of India dated the
1st August, 1969 making cer-
tain amendment to Notifica-
tion No. G.S.R. 1835 dated the
29th July, 1969.

(iii) G.S.R. 1840 published in
Gazette of India dated the
1st August, 1969 making cer-
tain amendment to Notifica-
tion No. G.S.R. 1835 dated the
29th July, .1969.

(iv) The Sugar (Control) Amend-
ment Order, 1969, published
in Notifieation No. G.S.R. 1916
in Gazette of India dated the
6th August, 1969.

[Placed in Library. See No. LT-
174569.]

**Not recorded.



